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BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 80 OF 2025

Satrughan Prasad

...Applicant

-Vs-

State of Jharkhand & Ors.

...Respondents
INDEX
Sl. Description of Documents to be relied Page No.
No. |upon
1. Affidavit-in-Opposition on behalf of 1-10

Respondent No. 2

2. Annexure R1- A copy of the request dated 11-12
05-12-2023 issued by Mr. Navin Jaiswal.

3. Annexure R2 - A copy of the 13-15
representation dated 08.02.2024.

4. Annexure R3 — A copy of the consideration 16 - 23
of Tender by the Committee.

S. Annexure R4 — A copy of the work order 24 - 28
dated 14.10.2024

0. Annexure RS — A copy of request to extend 29 - 31
the project.
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 80 of 2025

Satrughan Prasad Aged about 50
years S/o Uma Shankar Prasad
Permanent Resident of Guraru,
Post Office and Police Station-
Guraru, District- Gaya, State-
Bihar, PIN-824118 currently
Residing at Mahavir Nagar,
Phase-lI, Post Office- Argora,
Police Station- Argora, District-

Ranchi-834002 Email [D-
spagrawal426@gmail.com.
...Applicant
Vs-

1. State of Jharkhand through
Principal secretary, Drinking
Water and sanitation
Department, Nepal House, Post
Office- Doranda, Police Station-
Doranda, District-Ranchi-834002
(Jharkhand), Email

ID dwsdacs@gmail.com.

2.  Municipal Commissioner,

Ranchi Municipal Corporation,

_—_— e
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Post Office-G.P.O.,

twali, District-

Kachari,

Police Station- Ko

Ranchi-834001 (Jharkhand)
email 1D-
ceofranchimunicipal.corm.

8z Jharkhand Urban
Infrastructure Development
Company limited  (J UIDCO)
through Chairman-cum-

Managing Director having office
at 3rd Floor, Pragati Sadan,
(RRDA Building), Kutchery
Chowk, Post Office- G.P.O., Police
Station- Kotwali, District Ranchi-
834001 (Jharkhand) Email ID-
ud.secy@gmail.com

4, Jharkhand State Pollution
Control Board, Through Member
Secretary, H.E.C., Post Office and
Police Station- Dhurwa, District-
Ranchi, PIN-834004 (Jharkhand)

Email Id-ranchijspeb@gmail.com

5. Deputy Commissioner-cum-
District Magistrate, Ranchi, Post
Office-G.P.O., Police Station-
Kotwali, District- Ranchi-834001
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AFFIDAVIT-IN-OPPOSITION ON BEHALF OF RESPONDENT NO.
&
g S ~ .
e IO son of _LJ:"

2 TO THE ORIGINAL APPLICATION

5% L =
years, ____ of the Ranchi Municipa Corporation,

é’f § aged about ~#
g % -;? the  Res i i f ain at
28E poncllept no. gublgem, working for g
';36 ::1,: ; LM\DU N\M L’?’“'L d%d\ l'kareby state as follows:
2 gE 1. 1Isay that]am kmww%k&mﬁ ot
Municipal Corporation, the Respondent no. 2 herein and duly

(=]
=
355
®S authorized to swear and affirm the present affidavit in
opposition for and on behalf of the Answering Respondent no.

I say that I have received a copy of an Original Application. I

W

1 /3

% say that [ have read and understood the contents of the said
j Original Application.

;5 3. At the very outset, the contents of the Original Application,
W £ E ,\\J save and except specifically admitted, are denied in toto, as if
\@E \J the same were set out hereunder denied in seriatim. No part of

the Original Application may be deemed to have been admitted

for want of traverse.

Before dealing with the contents of the Original Application, [
for

4,
would like to set out the true and correct facts

consideration of this Hon’ble Tribunal.
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the Ranchi Municipal
the Jharkhand

(a) The Answering Respondent,
Corporation (RMC) is governed by
Municipal Act, 2011. This act, and therefore the RMC, falls

S —

under the purview of the 74th Constitutional Amendment
E Act, 1992 which  delegates urban  management
responsibilities to urban local bodies. These include urban
planning, land-use regulation, economic and social
development, and providing essential services like water
supply, sanitation, and fire services. The RMC also focuses
on environmental concerns, slum improvement, and

poverty alleviation.

(b) The work ot which the applicant is complaining about 1s ot

construction of a drainage near his house.

(c) The said work for construction of drainage was taken up
in view of several requests received from the people

residing in the said locality.

(d) In fact, the present sitting member of Jharkhand

Legislative Assembly Mr. Navin Jaiswal had written to

% Ranchi Municipal Corporation vide his letter number

Q% \g\' 1070/NJ/23 dated 05-12-2023 requesting Ranchi
%r\(\* Municipal Corporation to undertake the construction of
the drain in question from his MLA fund under “Nagrik

Suvidha Fund”. A copy of the request issued alongwith its

transaction in English is annexed and marked as

Annexure R-1.
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(e) Subsequently, cven the local residents of the area also
made a representation on 8th February 2024 requesting
for the construction of the drain in question so that they
could get better citizen facilities in their locality. A copy of
the request issued alongwith its transaction in English is

annexed and marked as Annexure R-2.

() Accordingly, for the welfare of the general public, after
conducting necessary inspection and identifying the site
and drawing a map of the proposed drain, a notice inviting
Tender NIT No. 184 dated 02-07-2024 was floated for the
construction of the drain in question. A copy of the tender
notice alongwith its transaction in English is annexed and

marked as Annexure R-3.

(g) The work order for the construction of the drain in
question was awarded to the contractor on 14th October
2024 at a cost of Rs 15,56,044/-. A copy of the work order
alongwith its transaction in English is annexed and

marked as Annexure R-4.

(h) The work awarded to the contract is also at an advanced
stage and in fact, 93% of the payment has been made to

the contractor for the work completed.

8 (i) The locality in question did not have any drainage system
) ‘\,\ prior to this work. With the completion of this work the
citizens of the locality would be able to enjoy better

citizens facilities and their life will become much easier.
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This would also reduce pollutions and would lead to

effective management of waste.

While the said project is ongoing, the citizens of the
adjoining locality have also requested to extend this drain
to their locality to cater to their needs. A copy of the
request alongwith its transaction in English is annexed

and marked as Annexure R-5.

(k) No other than citizen of the locality apart from the

M

petitioner has any grievance from the said project.

In fact, the instant complaint is motivated as the main
grievance of the petitioner is not the construction of the
drain but he wants the drain to be constructed on the
other side of the road so that the drain is on the side of his

neighbour, instead of his side.

(m) Post receipt of the complaint, the answering respondent

no. 2 has caused an inspection of the site to ascertain if
there is any possibility of contamination of drinking water.
However, upon examination, it was found that Ranchi
Municipal Corporation has constructed a 1.5'X2' size RCC
drain in public interest in a length of about 1200 feet. In
this entire length, 3'-3' water supply pipe has been safely
crossed only at two places while making culverts. The
water supply pipe is completely safe. In the remaining
length, RCC drain has been constructed parallel to the
water supply line in which the water supply pipe line has

not been damaged anywhere. Therefore, the question of

//_F
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contamination of drinking water does not arise anywhere

due to the construction of this drain.

While relying upon the contents of the foregoing paragraphs
and repeating and reiterating what is stated therein, the

contents of the OA are deal with hereinafter in seriatim.

The contents of the Synopsis, save and in so far as are
matters of record, are denied and disputed. It is denied that
there is any possibility of contamination of drinking water
pipeline in view of the construction of the drain as alleged or
at all. 1 say that the application filed by the applicant is

motivated and mala fide.

The contents of the List of Dates, save and in so far as are
matters of record, are denied and disputed. It is denied that
the construction of the drainage system started in January,
2025. It denied that the drainage system is constructed in
such a way to inhibiting the already installed water pipeline.

The so-called representation of the petitioner is denied.

The contents of paragraph 1 of the OA, save and in so far as
are matter of record, are denied and disputed. It is denied

that the water connection is installed through a plastic pipe.

&
@ The contents of paragraph 2 of the OA, save and in so far as
X are matters of record, are denied and disputed. It is denied
3 that the construction of the drain started on January, 2025.
It is denied that the drainage system is constructed in such
a way to inhibit the already installed water pipeline. It is
=
¢ ';‘\?’ﬁ_“_&@,'“\':._
V72NN
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10.

11.

12.

13.

x X

stated that while construction of the drain, sufficient
safeguards have been taken to avoid any pollution. It is
stated that there is no possibility of contamination of the
water pipeline due to construction of the drain. It is denied
that the photographs annexed to the application as
annexure P1 would show that the water pipeline is within
the drainage. The applicant has failed to specify the area of

which the pictures have been annexed.

The contents of paragraph 3 of the OA, save and in so far as
are matters of record, are denied and disputed. It is denied
that any pollution will be caused to the river dibdih and

harmu.

The contents of paragraph 4 of the OA, save and in so far as
are matters of record, are denied and disputed. It is denied

that the drinking water supplied will be contaminated.

The contents of paragraph 5 are denied and disputed. It is
stated and submitted that the statements made in
paragraph under reference are mere conjecture. It is denied
that in future there will be any issue with regard to non-
supply of drinking water or that to resolve the same, the

drainage system would have to be destructed.

The contents of paragraph 6, 7, 8 and 9 save and in so far
as are matters of record, are denied and disputed. It is
denied that the answering respondent is assisting either
directly or indirectly in any illegal acts of polluting drinking

water. It is denied that the drinking water is being polluted

33
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14.

15.

16.

17.

¥ X

for any act of the answering respondent or at all. It is denied
that the petitioner has protested to the construction of the
drainage system or that that any threats have been held out
by the answering respondent to implicate the applicant in
any false and frivolous criminal case. It is denied that the

petitioner has met with the answering respondent.

The contents of paragraph 10 and 11, save and in so far as
are matters of record, are denied and disputed. The
contents of the representation of the petitioner dated
24.01.2025 are denied and disputed. It is denied that the
water pipeline is a part of the drainage. It is denied that
the respondent no. 2 do not have any plan to treat the

sewage water before it will drain into the river or that the

river will be polluted.

The contents of paragraph 12, save and in so far as are
matters of record, are denied and disputed. The contents of

the letter dated 24.04.2025 are denied.

The contents of paragraph 13, save and in so far as
are matters of record, are denied and disputed. It is denied
that any activities are being carried out in violation of the
environmental laws and the guidelines issued by
this Hon’ble Tribunal or by the Hon’ble Supreme Court of

India.

The contents of the grounds are denied and disputed. It is

denied that any of the grounds are legal or valid or tenable
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or good grounds in the eves of law. As such the grounds as

a whole deserve (o he disregarded.

18. The contents of the paragraph on limitation, save and in so
far as are matters of record, are denied and disputed. It is
denied that the application is not barred by limitation or
that the cause of action is subsisting. The answering
respondent reserves legal submissions on the question of

limitation.

19. The contents of the prayer clause are denied and disputed.
It 1s denied that this Hon’ble Tribunal may be pleased to
grant any of the prayers sought by the Original Applicant.
For the reasons stated hereinabove, the Original Application
deserves to be dismissed with exemplary costs and

strictures against the Original Applicant.

20. The statements contained in paragraphs 1 to 5 of the
foregoing paragraphs are true to my knowledge and believed
to be true and the rest are my respectful submissions made

before this Hon’ble Tribunal.

Prepared in my office 9\;—'\\\“ e

w H The Deponent is known to me
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ON THE LETTER HEAD OF NAVEEN JAISWAL MLA
Letter No.: 1070/NJ/23

Date : 05/12/2023

Municipal Commissioner,

Ranchi Municipal Corporation,

Ranchi.

Subject: Regarding implementation of scheme under Citizen Facilities Item.

Regarding the above subject, I want to say that the scheme given below is very
important in public interest in ward no. 36 Argora Mahabir Nagar under my
assembly constituency. Therefore, keeping in mind the problems of the
general public and public interest on priority basis, necessary action should
be taken as per rules to implement the scheme given below under my citizen's
facility item. (Copy of estimate attached).

Sl.
No.

Name of the Scheme

Estimated Cost

1

Ward No. 36 Argora Mahabir Nagar Phase 01 Road
No. X1 05 RCC drain construction work From
Suraj Dev Yadav's house to Rajkumar ji's house
200 feet.

437200.00

Ward No. 36, Mahabir Nagar, Netaji Chowk,
Gautam Ji’s RCC drain construction 290 feet from
the house to Ramesh Chandra Singh Ji's house.

617200.00

Ft. Ward no. 51, Basco Nagar, Devi Nagar Road No.
01 drain Construction from Samudra Mirdha's
house to transformer 780.

1986335.00

drain construction from Ravi Shankar Jha's house
to Rohit Kumar's house via Satish Jha's house in
Ward No. 36 Mahabir Nagar Phase 2 Ayachi Nagar
Work 1100 feet RCC

2340700,00

N /—0/1& J'\»wv O

e

r g N

SD
08.02.2024
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Translated
To,
Administrator, Ranchi

Municipal Corporation, Ranchi

Subject: Regarding approval for construction of RCC drain in Ward No. 36
Mahavir Nagar Phewa-2, Ayachi Nagar.

Sir,

Request letter has been submitted to the Bhavdig for construction of RCC
drain in Amayi Nagar under Ward No. 36 Mahabir Nagar Phase-2. All the
drains are within the plot.

Thereafter you are being informed that all the people in our locality are waiting
for this and on one has any objection of any kind, and there will be no
disturbance of any kind during the work, we will be fully responsible for this
work.

SD

iy T e P Lo
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Translated

Proceedings of the meeting of e-Procurement Committee.
Reference: NIT No. 184/Amdt dated 02.07.2024 |
Meeting place - said Office of the Additional Administrator
Date and time of meeting on 13.09.24 noon.

In the meeting held on 13.09.24 by the present tender execution committee,
the tenders submitted in 18 groups of NIT No. 184 were considered, which
are as follows:-

Attendance: -
Sl. Name Designation
No.
1; Mr. Saurabh Prasad Additional Administrator, | Chairman
Municipal Corporation
Ranchi
2, Shri Ramashankar Ram | Chief-Engineer In Charge | Member
Municipal Corporation
Ranchi
3. Mr. Ravindra Kumar Deputy Administrator, | Member
Municipal Corporation
Ranchi
4, Mr. Anwar Hussain Accounts Officer, | Member
Municipal Corporation
Ranchi

The Chairman, Additional Administrator directed that discussion should be
started on the comparative statement prepared for the tender of various
development schemes received.

The tender execution committee in its meeting held on 13.09.24 considered
the tenders submitted in 18 groups of NIT No. 184, which are as follows:

Group No. 01. Construction of PCC Road at sarna gali 4 chiroundi near
Panchmukhi mandir PCC road to House of PN Singh under Ward No. 03

Estimated Cost: Rs. 923023/-

Sl. Sensor name Quantity bill rate
No.

1 Rahul Kumar, 3b, Nirmala Meera Apartment, | 25.7500% Below
Lane No 3, Anand Gram, Near Park Prime,

Morabadi, Ranchi University, Bariyntu

b A be e, =
T aadia \.
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2 Ranchi M/S RB Construction, House No 31, | 29.55% Below
Rajballam Niwas, Near King Land Public
School, Hill View Road No 5, RIMS colony,
Bariyatu Road, Bariyatu, Ranchi

Group No. 01, receives the tender of two tenderers. Sr. No. 01, Rahul Kumar,
3b, Nirmala Meera Apartment, Lana No 3. anand Gram, Near Park Prime,
Morabadi, Ranchi University, Bariyatu, Ranchi has quoted a rate 25.7500 per
cent lower than the bill of quantity rate. Sr. No. 02, M/S RB Construction,
House No. 31, Rajballam Niwas, Near King Land Public School, Hill View Road
No. 5, RIMS coluny, Bariyatu Road, Bariyatu, Ranchi has quoted 29.55 per
cent lower than the quantity bill rate.

Therefore, the Tender Execution Committee decided to allocate the work to
the lowest rate payer no. 2 M/S RB Construction, House No. 31, Rajballasu
Niwas, Near King Land Public School, fill View Road No. 5, RIMS colony,
Bariyatu Road, Bariyatu, Ranchi

Group 02. Construction of RC Drain and PCC road at Jai Prakash Nagar from
house of Rijan Devi to house of Dahar Oraon under ward No-06

Estimated Cast: Rs-1031941

| No Tender |

Due to no tenders being received in Group No. 02, the Tender Execution
Committee decided to invite tenders again.
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0. Construction of RCC Dvain at Mahabir Napw Phase-02 Avachi Nagar touse of Ravi gpyankar Tha to

Touse of Rohit kumar via house of Satish Yha under wiwd No-36
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Group no. 10, Construction of RCC Drain at Mahabir Nagar houce of Ravi
Shankar Jha to house of Rohit Kumar via house of Satish Jha ward No-36

Estimated Cost: Rs-2340268

SL Sensor name Quantity bill rate
No.
1 Devesta Singh, Green Park, New Asra, | 33.5100% Below
Morabadi Ranchi Vardhan

2 Vardhan Construction, 53A, New Basti, Kadru, | 21.68% Below
Dornada, Argora, Ranchi

In group number 10, two tenders were received from two tenders. Sl. No. 01
Devendra Singh, Green Park, New Area, Morabadi Ranchi has quoted 33.5100
percent less than the defined bill rate. Serial number 02
Vardhan Construction, 53A, New Basti, Kadru, Deranda, Argorz, Ranchi has
quoted 21.68 percent less than the defined bill rate.

Hence, the decision was taken by the Tender Execution Committee to allot
the work to the lowest rate bidder No. 01 Devendra Singh, Green Park, New
Area, Morabadi Ranchi at a rate 33.5100% lower than the highest rate quoted
by him in the Bill of Quantity.

Group 11. Construction of PCC road at Daud Nagar Dibdih PCC main road to
house of Sarna Bhawan under ward No-36

Estimated Cost: Rs-234450/-

Sl Sensor name Quantity bill rate
No. '

1 Vishwajit Tiwari, LN Mislira Colony, Itki Road | 5.67% Below
Hehal Ranchi Manish Kumar, House No
1739/A, Shiv Niwas, Saket Vihar, Harma, Near
Hanuman

2 Manish Kumar, House No. 1739/A, Shiv Niwas, | 2.00% Below
Saket Vihar, Harmu, Near Hamana Mandir,
Dorandra, Argora Ranchi

3 Vardhan Construction, 53A, New Basti, Kadru, | 21.68% Below
Dornada, Argora, Ranchi

Group 11 has received tenders from three tenders. Sr. 1 Vishwajit Tiwari, LN
Mislira Colony, Itki Road Hehal Ranchi has quoted a rate 5.67 percent lower
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than the bill of quantity rate. Serial No. 02, Manish Kumar, House No 1739/A,
Shiv Niwas, Salint Vihar, Harmu, Near Hanuman Mandir, Dorandra, Argora
Ranchi has quoted a rate 2.00 percent lower than the bill of quantity rate.
Serial No. 03, Vardhan Construcion, 53A, New Basti, Kadru, Doranda, Argora,
Ranchi has quoted 21.68 per cent lower than the bill of quantity rate.

Hence it was decided by the Tender Execution Committee to allot the work to
the lowest bidder Sl. No. 3 Vardhan Construcion, 53A, New Basti, Kadru,
Doranda, Argora at a rate 21.68% lower than the rate quoted by them in Bill
of Quantities.

Group No. 12. Construction of PCC Road at Jagannathpur Sai City Near Sai
Puspanjali N-1 under Ward No-38

Estimated Cost: Rs-7335404

Sl. Sensor name Quantity bill rate
No.

1 Om Namah Shivay Construction, QR No | 24.00% Below
DT2528, Ramnagar, Dhurwa, Ranchi

2 Shivraj Construction, Chuns Bhatta, Road no | SOR
8, Jayprakash Nagar, Near Hanuman

In group no. 12, tenders have been received from two tenderers. Serial no. 01,
Om Namah Shivay Construction, QR No DT2528, Ramnagar, Dhurwa, Ranchi
has quoted a rate 24.00 percent lower than the quantity bill rate. Serial no.
02, Shivraj Construction, Chuna Bhatta, Road nu 8, Jayprakash Nagar, Near
Hanuman Mandir Ratu road Ranchi has quoted the quantity bill rate.

Hence, it was decided by the Tender Execution Committee to allot the work to
the lowest rate bidder No. 01, Om Namaly Shivay Construction, QR No
DT2528, Ramnagar, Dhurwa, Ranchi at a rate 24.00% lower than the rate
quoted by them in the Bill of Quantities.

Group No. 13 Construction of Drain at Patel Nagar Phase -2 from H-24 to
Naresh house and Near Sarna Asthal under ward No-41

Estimated Coat: Rs-156408

SI. Sensor name Quantity bill rate
No.

1 Radhey Krishna Construction, Qrt No DT246, | 20.00% Below
Dhurva, Ranchi
In Group No. 13, the tender of one tenderer has been received. Radhey
Krishna Construction, Qrt No DT246, Dhurva, Ranchi has quoted a rate
20.00% less than the defined item rate. Hence, due to receipt of the tender of
one successful tenderer, the decision to invite tenders again has been taken
by the Tender Execution Committee.
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Group No. 14, Construction of RCC Drain at Bhawanipur Doranda from
Basanti Devi to main drain under Ward No-44

Estimated Cost: Rs-130213

Sl. Sensor name Quantity bill rate
No.

1 Bhoomi Construction, Mani Tola, Millat Colony, | 12.66% Below
PO+PS- Dorlinda, Ranchi

In group number 14, tender of one tenderer has been received. Serial number
01 Bhoomi Construction, Mani Tola, Millat Colony, PO+PS-Doranda, Ranchi
has quoted a rate 12.66% less than the quantity bill rate. Hence, due to
receipt of tender from one successful tenderer, the decision to invite tender
again was taken by the tender execution committee.

Group 18, Construction of PCC road at Veer Kunwar Singh Colony Hinoo
from infront of Sanju Thakur house under ward No-49

Estimated Cost: Rs-333872/-

Sl. Sensor name Quantity bill rate
No.

1 Bhoomi Construction, Mani Tola, Millat Colony, | 20.26% Below
PO+PS- Dorlinda, Ranchi

In group number 18, tender of one tenderer has been received. Serial number

quoted a rate 20.26% less than the quantity bill rate. Hence, as the tender of
one successful tenderer was received, the decision to invite tenders again was
taken by the tender execution committee.

The meeting was concluded with thanks.
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Office: Ranchi Municipal Corporation, Ranchi.
(Engineering Branch)

Kutchery Road, Ranchi, Pin 834001

e-mail: support@ranchimaniripost.com

Letter No. 2824 /g
Date: 14/10/24

Sender,

Executive Engineer,
Ranchi Municipal Corporation, Ranchi.

To,
Devendra Singh,
New Area, Morabadi, Ranchi.

Subject: Construction of RCC Drain at mahavir nagar phase 02 ayachi
nagar house of ravi sankar jha to house of rohit kumar via house
of satish jha under ward no 36

Agreement settled: Rs. 15,56,044 /- (Rupees fifteen lakh fifty six
thousand forty four only) NIT No.:-184/Act, Dated 02.07.2024,
Group No.: 10

Context:- Agreement No. 182/2024-2025
Sir,

The work order for the work under the subject is issued on the following
conditions:-

1) Obtain the route plan/work site from the engineer in charge. For any
change in this route plan/work site, a written order of the Chief
Executive Officer will be necessary. Changes will not be made on one's
own or under pressure from citizens.

2) Before starting the work, it is necessary to keep the machinery present
at the site which includes roller, water tanker, tar boiler etc. for electrical
work and concrete mixer plate and nozzle vibrator for PC sheet work,

At Wl e PR
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3)

4)

S)

6)

7)

8)

9)

10)

11)

12)

DRE

mould for making cubes etc. It will be necessary to dedicate other
machinery as per the requirement for electrical work.

Before starting the work, special attention has to be paid to the
availability of water so that there is no shortage of water for curing during
WBM work/drain construction work and cement casting work in the road
and after the completion of the work. If any deficiency is found in curing,
then a decision will be taken to stop payment and not to allot further
work.

Before starting the work, collect all the construction material etc. The
material should be of proper quality. Obtain a certificate to this effect
from the engineer in charge on the site order book. If necessary, quality
control checks can be done, which will be mandatory to be done in the
presence of the junior engineer. The contractor will have to bear the cost
of all types of quality control checks.

After the agreement, start the work within one week.

Two Site Order Books should be maintained. One will be at the site and
the other will be with the junior engineer. The Site Order Book will be
verified by the Executive Engineer.

It will be mandatory to install the foundation stone and inauguration
plaque at the work site.

If there is any labour related problem or any harm to the workers at the
workplace such as accident, electric shock etc. the sensor will be

responsible for it.

At the time of mixing, there should not be any difference in the estimation
of the ingredients and the quantity of the additives; otherwise, if there is
any defect in the quality of the work, then the action mentioned in
paragraph 3 above will be taken (for cement work).

The edges of the construction should not be deformed due to defects in
shuttering. (For cement work)

There should be no error in compaction. For this, proper use of novel and
plate vibrator will have to be made as per the requirement. (For cement
work)

All construction materials and minerals being used at any time can be
tested at anytime. For cube testing, 3 cubes have to be made for 7 days
test and 3 cubes for 28 days test. It is mandatory to conduct the cube
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14)

15)

16)

17)

18)

19)

20)

21)

22)

23)

24)
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test in the presence of a junior engineer otherwise the test report can be
declared invalid. Expenses for other tests (if required) will have to be
borne. Materials related to road construction should be as per proper
specifications.

Processes like making beds for curing, covering with jute sack soaked in
water etc. should be adopted. Any kind of error in curing will not be
accepted. It is often seen that after completion of casting work,
contractors do not give importance to curing work whereas curing is
essential for concrete. (For cement work)

To ensure that the concrete gets sufficient time to set, it is necessary to
install barriers for traffic control and keep watchmen, otherwise no
excuse will be accepted regarding the deterioration of the cement coating
on the upper surface of the concrete. (For cement work).

For premix carpet, BSG or levelling course a mixture of defect-free
materials as per specifications in standard proportions shall be used.

Material of proper quality must be used. For this, any kind of lead related
claim will not be accepted.

The date of completion of work is mentioned in the agreement. Complete
the work on time. Under normal circumstances, extension of time will
not be accepted.

Side soling should be done properly on firm ground. (for path work)

Compliance with the terms and conditions of the tender and agreement
will be mandatory.

Allotted work will be completed on time otherwise under no
circumstances extension of time will be given and as per the agreement,
action will be taken.

After completion of the work the contractor will inform the office.

The date of starting of work will be valid from the date of issue of work
order. |

Special conditions relating to the tender shall form part of the agreement.

Will ensure to submit EPF/ESIC certificate in the office within one
month.
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Date: 22/10/24
To,
Executive Engineer Ranchi

Municipal Corporation Ranchi

Subject: In view of the increase in the ongoing drain construction work in
Mahavir Nagar, Fap 2, Agachi Nagaer (Tender no 184/10)

Sir,

A drain construction work is going on in VOD 10 - ward No-36 Agachi Nagar,
which is 1154 ft. Due to the ongoing work in the locality, drains are being
constructed in front of almost all the houses, but due to but due to some
reduction in the length, 10 houses of the locality are being deprived of this
facility.

So it is requested to sir Please extend tender No. 184/10 to 150 ft and give
permission to the working contractor. That by doing this work the locality will
also become operational and the residents of the locality will be able to avail
this facility

SD
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